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8Shri Mani Bam Bagrj 3 few days ago.
How cah the same matter be referred
again and again?

MR. CHAIRMAN: I am sorry, I do
not know, it has been allowed under
Rule 377.

SHRI D. N TIWARY: I do not
think this should be =alloweq to be
ralsed here again,

MR. CHAIRMAN: The Speaker has
alloweq it.
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PRESS COUNCIL BILL—Contd,
Clanse 5— (Composition of the Coun-
cil p=Contd.

MR. CHAIRMAN: The House will
Yog take up further clause-by-clause
consideration of the Bill to establish
a Press Council for the purpose of
preserving the [freedom of the Press
ang of maintaining and improving the
standards of newspapers and nows
agencies in India, as passed by Rajya
Sabha,

Shri Banatwalla to continue,
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, I want to make
a submission. I, Shri Somnath Chat-
terjee and Shri Dinen Bhattacharya
have tabled one privilege tnotion
against Shri Dhanna Singh Guishan,
State Minister for Education....

& wg wqATH

MR. CHAIRMAN: How can it be
raised now? You must cooperate with
the chair, You must follow the rules.
1 cannot allow this.

SHRI KRISHNA CHANDRA HAL-
DAR: 1 wag directed to send another
notice uoder Rule 115 ang I have done
that. Flease allow me to make a
mention here. ...

MR. CHAIRMAN: Under what rule?
I am sorry. I cannot allow.
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SHRI HARIKESH BAHADUR (Ge
rakhpur): It is to be discussed bet
ween the Chalrman and the hon

Member inside the Chamber,
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MR, CHAIRMAN: [ cannot go
beyond the rules.

SHRI G. M. BANATWALLA (Pon-

langusges mentioned in the Eighth
Schedule of the Constitution. 1 most
respectfully submit to this House that
nop-inclusion of a member from sny
of the languages mtlnmd in the
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ERighth Schedule of our Constitution
wil] render tbe Press Council incom-
plete to that particular extent. There-
fore, in order to see that the Press
Council is complete in every respect,
in order to see that the effectiveness
of the Press Council is strengthened
and in order to onsure full inveolve-
ment of all the languages, I have
moved this particular amendment.
The amendment provides that in case
the nominations made under clauses
(a) and (b) do not include any mem-
ber from any of the languages men-
tioned in the Eighth Schedule of our
Constitution, then jn that case, addi-
tional members be nominated so as to
= secure members from all languages
pmentioned in the Constitution.

Mr, Chairman, |t is absolutely ne-
cessary that all the languages men-
tioned in the Eighth Schedule have
representation in the Press Council.
This particular point comes out clear-
ly when we study the pattern of the
language-wise gpread of the Press in
our country. When we look a¢  the
number of newspaperg language-wise,
we find that in the year 1973, the
number of Hindi papers was 3.149
Englich—2559, Urdu—029, Bengali—
771. Marathi—748, Gujarati—567, Ta-
mil—556, Malayalam—498, Telegu—
418, Kannada—348 and so0 on.

1 must also emphasise here that
Urdu stands third in the list, Further,
I quote from page 3 of the Press in
Indla 1976. It says:

“In respect of circulation, how.
ever, English language papers had
the highest, 79.38 lakhs or 23.5 per
cent of the total Hindl was a
<close second with 78,02 lakhs or
225 per cent. Newspapers in
eight Indian languages had a cir-
culation of more than a million
copies each, and three of them
had more than two millions. These
included Tamil 34.19 lakhs, Mala-
yolam 2664 lakhs Marathi 20.15
lakhs, Gujaratl 19.98 lakhs, Ben-
gall 18.77 lakhs, Urdu 1582 lakhs,
Telygu 1268 lakhs and Kannada
11.38 lakha”

The point I am submitting is that &
study of the pattern of the language.
wise spread of the Press will make
it very clear that every language
mentioned in the Eighth Schedule of
the Constitution should have &
member in the Press Council This
and this wnlone can give a sense
of full participation and involvement
to the language press. I, of course,
congratulate the Government for
coming forward with the BillL Em.
phasis is not being laid on English
alone, taking into account the langu-
age press. This {8 a very welcome
feature for which every credit is due
and I congratulate the Government
for the same. However, the dedi-
cation that the hon. Minister has
shown for the language press is par
tial in character. I have moved this
amendment only to emphasise tha
this dedication should cover all the

languages mentioned in the Eigth
Schedule. The logic of the clause by
granting representation to the langu-

age press should be carried to its
proper conclusion. That can only be
done if my amendment is accepted to
ensure that each and every language
mentioned in the Eighth Schedule of

Council. 1 very seriously
this amendment of mine for the
consideration of the House. 1 urge
upon the Treasury Benches and I
urge upon this House to extend its
approval to the amendment in order
{o see that the Press Council is made
more effective and its effectiveness is
strengthened and in order to see that
all the languages mentioned In the
Indian Constitution have a proper
representation in the Press Council

SHRI B. C. KAMBLE (Bombay
South-Central): So far as my amend-
ment is concerned, it has two fold put-
pose. One is to replace the principle
of nomination by the principle of

_election. All the hon. members will

mnwithmethttth.mdﬂed
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to maintain that freedom because those
members owe allegiance to the autho-
rity who nominates, and, therefore, my
submiasion is that if you want to
maintain the freedom of the press, re-
place this principle of nomination and
adopt the principle of election. There-
fore, I have suggested a substitute
Press Couneil.

Another purpose of my amendment
is that the very composition of the
proposed Council is also not a good
one. It looks as if the members mean
certain owners, certain editors and
certain working journalists. That is
all. This looks like & class composi-
tion. It looks like aristocratic body.
It has no place for others-—so far as
subscribers are concerned, readers
are concerned, or the public is con-
eerned. If the purpose of the Bill is
to serve the public and the public in-
terests T am asking this Guvernment
where is the place for others—for
those subscribers for the members of
the public? Even amongst aristocratic
body, among this nominated body, it
looks as if separate quotas are given.
Then amongst the working journalists
there is a further sub-division of lan-
guage papers as also amongsl the
owners, Owner as a class is not taken,
There are big ownrrs and there are
small owners. Therefore, m» submis~
sion is that this is not going to serve
the purpose, Instead of that, 1ot therc
be 8 certain place for the readers or
for the publle. The Parliament hns
an insignificant place so far as the pro.
posed Council is concerned, Only two
or thrre memhers are to ba nominat-
ed. What 1 have proposed is that 15
members from out of the owners,
working journalists and the specialists
should be there: There should he 15
members—10 from =within the Lok
Sab1a to be rlected by the Lok Sahha
members and five from the Rajya
Sabha. Until such provision i» made
for the subscribers or members of the
public, the representatives of the peo-
ple in both the Houses should be
able to represent them. That is the

.
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main purpose for which I have moved
my amendment, '

15.256 hrs.

[SERIMATI PARvaTET KRISHNAN in the
Chair]

SHRI R. VENKATARAMAN (Mad-
ras South) : In my amendment No.
120, 1 have suggested thal the Chuir-
map shall be one who is or has been
a judge of a High Court or Supreme
Court. My object in moving it is that
the functions of the Chairman of the
Press Council are quasi-judicial. He
is called upon to exercise the functions
of a quasi-judicial authority, In fact,
in clause 14 there is a proviso which
says that the Chairman shall decidd
in the first instance whether any com-
plaint should be investigated by the
Press Councll or not. To as-ertain
whether there is a prima facic case or
not, it requires a certain judicial pro-
cess and unless the person who is
chosen a3 Chairman has that judicial
background and judicial experivnce, it
will be very ditficult for him to func-
tion effectively as Chairman. Mr.
Borole has given another amendment
in which he has said, instead of being
a judge of a High Court, he must be
a person with a background of judi-
cial experience, The point |5 not
wicther he should be a judg” or not
The point really is that the Chairmsb
must have some legal judicial back-
ground, without which he cunnot func-
tio effectively as the Chairman of the
Press Council. Ewven if the Minister
s1vs this will be  Yorne in mind in
the selaction of the Chairman, I would
not press my amendment.

SHRI YESHWANT BOROLE (Jal-
gann): Shri Venkataraman bas men-
tionced about the necossity of the
Chairman bsing a person who is of
has becn a judge or having some judi-
cial cxperience. The functions which
the Press Council is going to perform
are not of an administrative type but
will be of a quasi-jud’cial nature. Once
they are of a quasi-judicial nature, it
is necessary that proper Inferences
have to be drawn from the facts which



hl'n came op record. There hll to be
prober assimilation of facts and a pro-
per perspective to be adopted, which is
possible only by a judicial person hav-
ing & judicial background or judicial
service. Therefors, without taking much
time of the House, I would like the
Minister to consider gerious]y this par-
ticular amendment which I have tabled
demanding that the Chairman should
be a person with a judicial background,

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I have listened
very carefully to the arguments ad-
wvanced by hon. m:mbers who have
moved amendments to clause 5§ which
‘relates to the size and composition of
.the Press Council. I may mentiop that
ali the view points siressed have their
own importance, because there is a
case for everything. In fact, when we
were discussing it in the Secleet Com-
mittee or when earlier | had discus-
gions with wvarious bodies of journa-
lists and others the size of the Coun-
¢il has been a major constraint. Ori-
ginally it used to be 27. Now it has
become 20. Two M.Ps. have been
added. There has been a demand from
all sections—language press, editors
and working journalists—all of them
pressing for greater representation
#g fely that on the whole this sixe
of 29 ghould be maintained. It should
not exceed. Otherwise it would be
came too unwieldy. For example, the
sugegstion given by Mr. Banatwala.
So far as the last point made by Mr.
Venkataraman and Mr. Borole is con=
cerned, I would only say that the
functions of this Council are in a large
measure quasi-judicial and therefore.
this point had to be borne in mind
But the Select Committee felt that it
would not be proper to write this down
into the law and make it possible for
a choice of the Chairman who may
not be a judge, but who is an out-
rianding man and who can be expeet-
ed to perform his role properly. So
without ruling out anything, the point
that has beep made will be borne in

aE

1530 brs.

MOTION RE: INCREASING PLAY-
OF MONEY POWER IN ELECTIONS/
—Contd.

MR. CHAIRMAN: Now we will take
up further consideration of the motion
moved by Mr. Unnikrishnan on 26th
August, Mr, Stephen, the Leader of
the Opposition, may speak.

SHRI C, M. STEPHEN (Idukki):
Madam Chairman, going through this
motion and the contents of this motion,
initially 1 want t, make one or two
observatjons,

It makes an assertiop that the money
power in elections poses 3 grave threat
to the future of parliamentary demo-
cracy. 1 do not entirely agree with
that postulation. Of course, it is some
danger to the proper functioning of
democracy, but I would like to point
out that as emphagised by Mr. Samar
Mukherjee yesterday, our people and
our democracy have come up to a par-
ticular stage in which they bave re-
peatedly proved that attempts to in-
fluence election by money need not
always be successful, mostly it is un-
successful. There is that measure of
maturity among our people, An ana=-
lysis of the election results would
certainly indicate that. But much
more than that, the danger of demo-
cracy is the ineffectiveness of the in-
stitutions that are created by the
parliamentary processes. If the Par-
liament is not able to discharge its
functiong fully, if the Government is
not redeeming its pledges to the people
and if the Parliament as representative
of the people fails'to get the Govern-
ment account for its failures and if,
cumulatively, a measure of frustration
results among the people, then the
confidence of the pesple in the integ-
rity and effectiveness of the institu-
tions will go, and there lies the dan-
ger to parliamentary democracy. It is,
therefore, necessary whenever the
Parliament meets that the Parllament
gets concerned 'with the vital igsues



